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STATEMENT BY MINISTER

Increase inthe Swantantrata
Sainik Sanunan Pension

THE VICE-CHAIRMAN (SHRI
SANTOSH KUMAR SAHU):
Now, the Minister of State in the
Ministry of Home Affairs will make a
statement.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRIMATI RAM
DULARI SINHA): Sir, I am glad to
announce in the House that the
Government have decided to increase
the quantum of monthly pension
admissible to freedom fighters and
the widows of the deceased freedom
fighters under the Swatan-
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trata Sainik Samman Pension Scheme
to Rs. 5001- per month. The
increased rates of pension will be
effective from 1st June, 1985.

DISCUSSION ON THE WORKING

OF THE MINISTRY OF AGRICUL-

TURE AND RURAL DEVELOP-
MENT—contd.
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SHRI PARVATHANENI UP-
ENDRA: Mr. Vice-Chairman, Sir, the
most hapless person, who is in the most
unenviable position today, is the Indian
farmer. We pay only lip-sympathy to
this  halfted, ill-clad, uneducated
species ~ who is groaning under the
weight of poverty and shackles of die
money- " lenders. If you look at the
Indian agricultural scene, we come
across three paradoxes. On the one
side, th*re is a record production of
over 150 million tonnes. But, at die
same time, the per capita availability of
foodgrains remains static as it was in
1956, and much less titan what it was in
1977-78. Secondly, the farmer, who
sweats day in and -day out gets a very
low price  for his produce, but the
consumer, on the other side,, pays
through his nose. It is only the
middlemen who are reaping the benefit
of the higher agricultural production.

Thirdly, while for some agricul-
tural produce, the price is so un-
remunerative, particularly the su-
garcane and oilseeds, the farmers are
stopping to cultivate these crops
forcing die Government to import
sugar and edible-oils. Unless we
remove these three paradoxes, we
will never be able to improve Indian
agriculture.

I would like particularly to mention
the role of the Commission of
Agricultural Costs and Prices. A few
days ago, the Minister of Agriculture
said: "While fixing support
procurement prices, it is ensured that
these prices cover cost of production
and also provide a reasonable margin
of profit." Leave alone
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toe reasonable margin ot profit, I
wonder whether the prices fixed by
this Commission are adequate to
cover the cost of production for
agricultural produce. For example, the
Commission has fixed Rs. 135 for
paddy; Rs. 140 for sugarcane and Rs.
1200 for tobacco and roughly about
Rs. 550 for cotton. Here, you find that
for sugarcane, the Commission itself
has suggested a higher price of Rs.
160 but the Government, for reasons
not known, has scaled it down to Rs.
140, which is very unremunera-tive to
the farmers. As a result, in a number
of places, the farmers have stopped
cultivating sugarcane. In my own
State, Andhra Pradesh, the position is
so bad that a large number of sugar
mills are not getting sugarcane
because the farmers have stopped
cultivating this crop, and the State
Government has announced a support
price of Rs. 55 and also incentive
price of Rs. 10 over and above the
price  fixed by the Central
Government. Still the position is
worse.

Similarly, for tobacco, whereas the
farmer gets nearly Rs. 1200, the agent
who procures the tobacco for export
or for internal consumption, gets
roughly Rs. 650 more than what the
farmer gets. Similarly, in the case of
cotton, the Government of India has
given an export order for the
marketing federation but when you
go to the market, the entire crop has
been cornered by agents and nothing
is left for cooperative institution to
procure and the Government agencies
are forced to buy from these agents at
a very high price, cotton for export
for which they Wave got the order.
This is a big vicious circle. In spite of
the anxiety of the Commission for
Agricultural Costs and Prices, the
farmer is not getting his due price.
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Another point which you find is,
whereas production has been in-
creasing, productivity is going down.
Even today if you compare per acre
yield of paddy in our country with
some of the South-Asian countries, it
is so low and as a result, production
also is suffering to a very large extent.
When you come to the cost of inputs,
the cost is so high. Sometimes, toe
costs of inputs like fertilisers and
pesticides are abnormal which are
beyond the reach of the small and
marginal farmers. The production in
the public sector fertiliser units is
going down year after year. As per
Government's own admission, all the
fertiliser units, nearly 22 of them in
the public sector, have not reached
capacity production' in 1984-85.
Similarly, Hindustan Insecticides also
has recorded production below its
target. As a result, these inputs had to
be imported at a very high cost and
the farmer suffers in the process. The
Government of India has undertaken a
very good scheme called 'Intensive
Fertiliser Promotion Campaign', as a
pilot project in about 104 districts in
the country. But I feel, this scheme
should not only be implemented with
greater vigour, but this should also be
extended to more districts.

Another aspect which has been
neglected is the need for improving
the irrigation potential, particularly,
in a State like Andhra Pradesh. Sir, as
you are very well aware, Andhra
Pradesh is surplus in foodgrains. The
production is not only enough to feed
the people in the State, but a large
quantity is exported to other States
also. But there is a large irrigation
potential in the Sfate which, when
developed, will lead to greater food
production, as a result of which
people in the other States will also be
benefited. In this con-
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nection, I would like to refer to the
Polavaram Project, costing nearly Rs.
1200 crores. This should be taken up
as a national project and also the
Telugu Ganga Project, which would
irrigate roughly four and a half lakh
acres, in the Royal-seema area. If
both these projects are taken up,
Andhra Pradesh would be able to
supply a few more lakh tonnes of
foodgrains to the country.

Sir, the Government statistics also
show that the production of pulses
has gone down last year. As I have
already mentioned, the oilseeds
production has also gone down; it is
going down as a result of the
unremunerative prices. Sir, I would
also like to refer in this connection to
the announcement made by the
Finance Minister in Ms Budget
Speech, in regard to the crop
insurance  scheme, which tbe
Government wants to introduce from
1985 Kharif season. I do not know
whether the modalities of this scheme
have been worked out. But it should
not meet the same fate as the other
schemes announced earlier. This is a
long-pending measure and the
Government should go ahead with the
implementation of this scheme.

Sir, there is another aspect which
needs emphasis. This is in regard to
strengthening the credit system for
the farmers. But at the moment, they
are' facing a lot of hurdles in getting
the required credit because a number
of banks are involved. The Andhra
Pradesh Government has thought of a
scheme for supplying credit from a
single window. It is called the 'Single
Window Scheme' and it is awaiting
clearance from the Central
Government. The Agriculture
Ministry is already seized of the
matter. I would request
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that this scheme should be cleared as
early as possible. And not only
Andhra Pradesh, but other States
should also be encouraged to under-
take such a scheme.

Sir, in the case of die rural deve-
lopment schemes, particularly, the
NREP and the IRDP, the Government
has announced its intention to
undertake an evaluation study par-
ticularly in regard to rural employ-
ment which! is sought to be created
through the NREP scheme. I do not
know whether that evaluation study
has been undertaken, but it is high
time that evaluation of both the
NREP and IRDP schemes is taken up
now and also under these schemes
permanent assets are created. One of
the latest scheme is construction of
school buildings. I suggest that more
attention should be paid to this
project as well as to the construction
of roads, hospital buildings, etc.

Another long neglected point is the
protected water supply in rural areas.
That should be given greater attention
and schemes in this regard should be
expedited.

In the scheme for creation of rural
employment, youth should be given
preference and I can mention, in this
connection, the scheme introduced by
the Andhra Pradesh Government in
the implementation of the Telugu
Ganga project where instead of the
usual contractors youth organisations
are given the civil engineering
contracts of the nroject. This would
not only involve the youth in the
national building activities, but would
also reduce" the cost of construction
while providing employment to the
rural youth.

The last point which I would like
to touch upon is, the Govern-
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ment has earlier started the Krishi Vigyan
Kendras and only 89 have been, created in the
entire country. If you want to educate the
farmers, particularly the young farmers, in
agricultural operations and modern technics,
more and more such ken-dras should be started
in the country where vocational training in
agriculture can be given to thfe young
farmers). With these few words, I would
request the hon. Minister to give greater
emphasis in ensuring a remunerative price to the
farmers which is die crux of the whole
problem.
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(Gujarat): Sir, before I come to the
shortcomings on the agricultural
front, I would like to point out the
recent declaration by the All India
Congress Committee that met
yesterday and passed an economic
resolution. I quote:

"Among the policy areas re-
quiring immediate attention is the
question of raising agricultural
productivity, particularly in areas of
the country where new
technologies of production have not
yet made a significant impact. The
AICC (I) believes that this is
crucial to the removal of poverty
and also to the next phase of
industrialisation and the consequent
expansion of associated
employment. The AICC (I) urges
the Government to give high
priority to  improving  rice
productivity, particularly in the
eastern region. This programme,
run on a pilot basis in 1984-85,
holds the promise of transforming
the social conditions of some of the
poorest areas of our country.
Several bold and innovative steps
are, however, needed for its suc-
cessful implementation including
land reforms. The AICC (I) hopes
that these aspects will receive the
most urgent attention. An important
element of our agricultural policy is
to provide incentive to the farmers
by ensur-
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ing reasonable; prices for their
products and supplying subsidised
inputs. This strategy has paid rich
dividend in the past. The AICC (I),
while commending the
continuation of the same strategy,
welcomes the Government's
decision to reorient the Agricultural
Prices Commission as Agricultural
Costs and Prices Commission
which would vastly benefit the
farming community."

So, in this paragraph an orientation
has been given and the achievements
of the past also have been mentioned.
In the post-Independence period, the
foodgrains production has almost
trebled; from 50 million tonnes it has
gone up to 150 million tonnes. More
than 20 million tenants have been
made owners of the land and irrigation
potential has been tapped—some
thing more is required to be done. But
we know that this is not sufficient,
because by the end of the century we
would be required to produce 240
million tonnes of foodgrains and we
will Wave to work out a new strategy.
Some friends, from the Opposition
have referred about agricultural
production in China and Russia. They
have mentioned the foodgrains
production in China is 400 million
tonnes and that of Russia is 180
million tonnes. The population of
Russia 1s 25 crores, while our
population is 70 crores. The
availability of foodgrains per capita in
our country is 430 grammes. We can
understand that in socialist countries it
is much more-. Here the critical point
comes. Sometimes the difference is
very big.

It is my understanding that apart
from the question of social structure
which is very fundamental, the role
which voluntary organisations and
political parties which ought to play
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is not given due to the extent it is
required. Even during the Janata
regime this was th© case. At times
mainly local bodies were made to
implement the policies in the agri-
cultural sector. Unless political
parties and voluntary organisations
are mobilised, we cannot improve
agricultural  production, irrigation
potential or dairy or any other thing,
because this requires a massive
peoples' movement, enthusi-

* asm and new research work. All
these things cannot come if we
‘simply handover all the agricultural
schemes to the bureaucracy.

Sir, the AICC Resolution rightly
mentioned the incentives policy and
, beneficial price policy for the far-
mers. Recently w© have made a very
important announcement that the
Agricultural Prices Commission will
be known as the Agricultural Costs
and Prices Commission. The
Government should give the farmers
sufficient remunerative prices
for their produce.

During 1977-78, the groundnut
price had suffered. During mis period
in mv own State the groundnut was
sold at Rs. 25 to 40 per 20 kgs. That
was the maximum price paid to the
farmers. Later on, it came down to Rs.
25|-. But, today the price of 20 kgs.
groundnut is Rs. 100|- and production
of groundnut has increased. We are
still importing the edible oil. But, we
have to lay more stress on research
proerammes in the oilseeds sector,
because the production of groundnut
per hectare in other countries is much
more than our country.

Now, one more point is required to
be stressed. That is about our credit
structure. As far as agricultural sector
is concerned, the credit
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structure is very defective. Although
42 per cent of our national income
comes from the agricultural sector,
we hardly provide 10 per cent of the
national credit to this sector.

[The Vice-Chairman (Shri R.
Ramakrishnan) in the Chair]

And also that credit becomes costly
for the farmers. Sir, I would like to
draw your attention to the fact that the
Reserve Bank gives money to the
NABARD at 4 per cent interest. The
NABARD gives money to the apex
bank adding 4 per cent interest. Then
2 per cent is added by the apex bank
when they lend money to the district
co-perative banks. Then again 2 per
cent is added by the district co-
operative banks when they lend
money to the primary cooperatives.
And thfe primary cooperatives add 1
per cent when they give money to
farmers. Thus when the money
originates, it carries an interest of
4 per cent. But when it goes to the
farmers, it carries in interest of 13 per
cent. The farmer who is already weak
and the agricultural sector, which is
suffering from several handicaps,
should not be burdened with an
interest of 13 per' cent. This requires
drastic reform. It possible, it should
be very cheap credit, with' an interest
of
5 per cent or 7 per cent we should
work it out on these lines.

I welcome the Crop Insurance
Scheme because I think it will give an
incentive to the farmers. We have to
see how it is implemented because
that is the crux of the question.

Our water resources are expanding
,but hardly 50 per cent of our
irrigation potential is exploited. 1
know about the Namada project,
which is one of the very big national
projects. There were regional
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so many hurdles, when the project
was cleared, now some of the State
Governments which are supposed to
contribute some money to the Gujarat
Government, because it is the agency
that is handling the project, are not
forthcoming to give the money and,
therefore, the project also suffers. 1
would request the Government of
India to take up this matter with the
State Governments concerned and
also try to see that this project is
carried out expeditiously in a phased
and time-bound manner.

Regarding fertilizer also, we re-
quire more production because there
is a shortage of fertilizer and
sometimes black market is also
coming into this sphere. That is what
we are finding.

Regarding electricity, out of more
than five lakh villages, only 2.4 lakh
villages have been electrified. And to
exploit the water resources, we have
to give electricity also a priority.

Now, Sir, 30 per cent, or a little
less than that, of our land comes in
the irrigated area. The rest, that is 70
per cent or more, is in the dry area
zone. So unless some basic research is
done on dry areas, production will not
increase to the extent we desire,
because it will take some time to tap
the irrigation potential. Tt is also a
cosflv affair. But there are several
countries in the world, including
Israel which does not have plenty of
water resources, which are managing
dry farming. Unless dry farming is
taken care of, most of our poor
peasants who are in drv area, will not
get the benefit. So special attention
should be given to dry farming,
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Lastly, in the coastal areas of our
country, particularly in Gujarat, | find,
water is rushing into the coastal areas
and the cultivated areas on the coastal
side are now going out of the
Agricultural zone because the land has
become very salty. And the State
Government's resources alone would
not be able to fight against this natural
problem. So, the Central Government
should come to the aid of the coastal
line wherever die land is found
converted into salty land. Some
measures should be evolved to deal
with the problem.

As regards knowledge of agri-
cultural science, I think it is high time
they gave priority to University
education in agriculture. They have
been giving priority to medical and
engineering education but
Universities in agricultural education
are not coming up to the desired
extent. I suggest that every district
must have an agricultural college and
Agricultural Universities should also
be established in good number. Just
now Shri Sultan Singh was referring
to the shortage of veterinary doctors.
Some other Members were referring
to lack of knowledge, that a university
is a very vast complex. No, it is not
like that. In a University there are
many faculties. » In our State there
are two Agricultural Universities and
a third is likely to come. More
Universities-should, therefore, be
planned and they should be
established as rapidly as possible.
Thank you.

SHRI GHULAM RASOOL
MATTO: Mr. Vice-Chairman, the
potential of agricultural economy in
our country can be gaueed by the
single fact that if we achieve iust 10
per cent increase in production
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over the previous year's, we will be
able to produce 15 million tonnes
more and assuming that 5 million
tonnes will be needed by us, we will
be in a position to export 10 million
tonnes, of foodgrains. What is 10
million tonnes worth? Even at the
international price of only Rs. 2 a kilo,
we will be able to earn a foreign
exchange of about Rs. 2000 crores.
This Rs. 2000 crores constitutes about
4 to 5 major or industrial products that
we export at present. I am looking at it
from this angle alone that even by
achieving 10 per cent increase, we will
give to the State Exchequer foreign ex-
change worth Rs. 2000 crores. This is
not impossible to achieve if we go by
the figures quoted by you yourself. In
1982-83 we achieved a production of
133.30 million tonnes and in 1983-34
we reached 151.54 million tonnes.
That means an increase of 18.24
million tonnes. If we could achieve in
one single year an increase of 18
million tonnes why is it not possible
for us to increase the production by 10
per cent more so that we are able to
export about 10 million tonnes of
foodgrains and earn foreign exchange
worth Rs. 2000 crores? There are other
ways how this can be achieved. To my
mind our production can increase,
according to the world stan-dards, to
300 million tonnes. Of course, it will
take time because on the irrigation side
potential has to be provided to those
arcas first before that target can be
thought of. But a minimum target is
possible under the present
circumstances also. According to the
Economic Survey production "of rice
has increased at a slow pace. I would
like to quote from the very Economic
Survey:
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"Production of rice has in-
creased at a slower pace than that
of wheat largely because of the
slow growth of production in the
Eastern and Southern Regions. An
analysis of the regional variation in
growth rates in area, production
and yields of rice shows that the
northern region displayed the
highest growth rates in area
production as well as per-hectare
yield during 1970-71 to 1981-82."

So, these are all small imbalances

and if we attend more properly to

the Eastern Region in the case of

production, we willbe able to

achieve the target within the mini-
mum possible time.

Again, I would like to quote from
the Economic Survey:

"The important factors res-
ponsible for low rice yields in tbe
Eastern Region are low coverage

of area under high-yielding wvarieties,
poor consumption of

, fertilizers, late sowing|transplan-ting

and prevalence of the practice of
direct seeding over large areas."

If this one aspect is attended to by
the Ministry of Agriculture, our:
production will get revolutionised.
But we do not give that type of em-
phasis on those areas which are
identified to be our weak points. If we
can attend to these weak points, then
there will be improvement.

Now, let us take the case of wheat in

which we are known to have achieved
what is called the | Green Revolution.
Again, Sir, I would like to quote from
the Economic Survey:

"The yield rates of wheat out-
side Punjab, Haryana ami U.P,



305 Discussion on the [6 MAY 1985]
Working of
are low. While the average yield per
hectare in 1983-84 in Punjab was 30.2
quintals per hectare, it was only 13.8
quintals per hectare outside Punjab,
Haryana and U.P. The difference in !
the yield rates between the northern
States and the other wheat-producing
arecas represents the immediately
realizable potential."

Mark the words' "immediately
realizable potential.". It means that it
is not impossible. So, it goes on to
say:

"Many progressive farmers in
these areas have obtained yields as
high as in Punjab or even higher.
Effective extension efforts and
adequate input sup-plies can ensure
that such yield rates are the rule
rather than the exception. The main
constraints in wheat production in
these areas are inadequate re-
placement of the old high-yielding

varieties, low coverage areas under a

irrigation and low ferti-h'zef food.

application."

honourable Minister would be that
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10—12 million tonnes for that last
20 years with the the exception of
1975-76 when it reached 13.04
million tonnes. Like oilseeds,
pulses are grown mainly on rain-
fed lands as only 9 per cent. Of the
cultivated areca under pulses has
irrigation facilities, Pulses are
selected for their adaptation to
moisture stress conditions rather
than for high yields. Generally,
comparatively poor quality lands
are devoted to pulses cultivation.
Traditional pulse-growing areas
switch to other crops as irrigation
becomes available. There has,
however, been no overall reduction
in the area under pulses as newly
reclaimed and traditionally fallow
areas with low-quality soil and|or
inadequate irrigation facilities are
brought under pulses."

Sir, in a country tike ours, protein is
very important ingredient of our
Now, even for the non-

vegetarian people it is not possible to

buy meat. The meat price in Delhi is
Therefore, my request to the Rs. 24 per kg.

I can tell you that

many families in Delhi itself have

now that we have identified the weak switched over to pulses because they
points so far as these ltems  are have to find some alternative for
concempd, we Sh_OUId give more proteins. And their production is
emphasis to this region and then alone stagnating for the last 20 years at 10 or
we can achieve the target. Now, Sir, 12 million tonnes. We have to do
the time at my disposal is very short something about it. For this purpose I
and I would only refer to one or two understand that there is need for
points more. high-yielding varieties in pulses. I am

afraid this contention cannot stand the

Now, with regard to pulses, our test of time.  (Time bell rings). My
production has been very low. Again, point is that high yielding varieties in
I would like to quote from the pulses be made available to the far-
Economic Survey: mers so that the pulses production,

which has stagnated for the last 20
"Production of pulses has years, is increased.  This  is very
been stagnating in India around important. ~ So I would request the

hon. Minister to look into it and see
that this thing is done.
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Now, I have two points with regard
to NRDP—National Rural
Development Programme. For this
certain amounts have been earmarked
to the States. In the State of Jammu
and Kashmir samel amount has been
placed at the disposal of blocks—Rs.
5 lakhs—and this is being spent
without calling for tenders. I would
request the hon. Minister to look into
this and monitor it, since this is being
spent by the Centre, and so see that
this amount is spent in a proper and
regular way. This is being done in
Jammu and Kashmir, and 1 would
request Mm kindly to look into this
complaint because there is a wide-
spread complaint that in any block no
work is done, no tenders are invited,
and the amount is being spent in an
irregular way. Each block spends Rs.
5 lakhs. This needs to be looked into,
and I would request him to kindly
look into it.  (Time bell rings).

You are ringing the bell and I have
some points to make from the
Economic Survey. But I would try to
finish. I would only request the hon.
Minister to take note of one thing with)
regard to Jammu and Kashmir, and that
is that in Jammu and Kashmir we have
achieved a target production of fruits
worth Rs. 100 crores during the last -
year. Our estimate is that by the year
1990 the production will be Rs. 200
crores. Now, Sir, the vagaries of
weather are more in the case of fruit-
growing orchards rather than crops. I
would request Trim that he must
extend the crop insurance scheme to
orchards also, because the vagaries of
weather on orchards are verv large. So
T would request him kindly to look
into this matter and see that the crop
insurance schemeis extended to the
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horticultural sector, both in Jammu
and Kashmir and Himachal Pradesh.
This is a very important factor.

Lastly, Sir, I would like to tell him
that the allocation for the agricultural
production is stagnant at 16 per cent.
From the same Survey Report I find
that the agricultural allocation for the
Plan outlay was I 6.7 per cent of the
entire revenues, during 1966—69, and
for the current year also it has gone
down to 12.3 per cent and for the
annual plan 1979-80 it was 16.4 per
cent only. I think that the Agriculture
Ministry is not properly putting up its
case to the Planning Commission to
have more allocation for agriculture,
and that is why it has remained
stagnant. And when this stagnation is
there, how are you going to achieve
the goals that I have just mentioned
and to achieve more growth, more
production, in the Eastern States, both
in rice and wheat, and also for other
schemes. (Time bell rings) I will
request the hon. Minister to look into
this aspect, the financial allocations
for the Plans, so that the goals that we
have in mind are achieved.

Thank you very much.
6-00 P.M.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): All the parties
have exhausted their time. Since it is
an important subject, I am giving 5
minues to each! Member.

SHRI VEERSHETTY MOGL-
APPA KUSHNOOR! (Karnataka):
Sir* I think I am unfortunate that I am
getting onlv 5 minutes even though
my chance should have been earlier.
But the other sneakers have taken the
time. Of the total national income,
50 per
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cent is provided by agriculture. I am
not going into other aspects of the
Ministry of Agriculture such as supply
of seeds and other things. I am
restricting myself only to one input
which is very important for
agricultural production and that is
credit. The credit plays a very im-
portant part. The credit is provided by
the three main institutions, i.e., the
commercial banks, co-operative
institutions and the regional rural
banks. In 1983 the Reserve Bank of
India directed all the financial
institutions that they should provide
50 per cent of their total credit to the
priority sector that consists of
agriculture and weaker sections,
before the end of March 1985 and 60
per cent  of their total credit to the
priority sector consisting of agriculture
and weaker sections before the end of
March 1987. Out of the total of 40
per cent which was fixed by the
Reserve' Bank for the priority sector
which includes agriculture and weaker
sections, the Reserve Bank has
provided that 25 per cent advances
should go to the weaker sections or 10
per cent of the tota! credit from the

commercial  banks should go to the
weaker  sections before the end of
March 1985. There are nearly
138,000 base level units, 94,000

primary agricultural credit  societies
and 1833 branches of the P.L.D.B.
and the branches of the State-owned
banks. There are 42,000 branches of the
commercial and nationalised banks.
There are 340 D.C. banks in the
country which are also providing
credit. Here, Sir, if you see the total
picture of this country, as one of mv
friends was referring to the credit in
Eastern India which comprises West
Beneal, Assam and othe*- small
States, is verv low compared to the
other States. A higher credit is provided
by the Western
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India, Southern India and to some extent
Northern India. The credit thlere is
much more than in the Eastern States.
Therefore, we have to do something for
the development of agriculture by
providing adequate finances. We don't
hope to achieve any substantial progress
in this part of the country without
adequate finance. I want to bring to the
notice of the House and the hon. Minister
that the deposit of commercial banks is
54039 crores as in June 1983. The
agricultural advances which have been
provided by the Commercial Banks
amount to 5375 crores. It amounts to
10 per cent of their deposits. At the same
time, 2]3 deposit of the  cooperative
banks has gone to the agricultural
sector. What 1 ami trying to say is
that the commercial and nationalised
banks should increase their lending to
the agriculturists through, primary
societies or direct lending.  Unless they
do it, we cannot fill up the gap which is
already there. That gap will have to be
filled up by the cooperatives and the
commercial banks.  Sir, the National
Bank for Agricultural and Rural
Development was oped with great
expectation that it will provide finances
for the agricultural development and
also for the rural development. How far
it is achiv-ing its object? My submission
is that in the initial stages, there was no
Board at all. Only the Chairman and
the Managing-Director ~ were
financing, and  they  were doing the
business. I want to bring one thing to the
notice of this hon. House and the hon.
Minister of !  Agriculture. The sole
purpose of the NABARD is to orovide
the finances. And you will be surprised
to know what they are doing. They j are
earning Rs. 100 cores every year
because their commission is I 1.75 per
cent. That is the margin
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which they get. And  they are
getting Rs. 100 crores to Rs. 200
crores every year. Instead of utilising
die money for the development of
agriculture and the weaker sections in
the rural areas, they have provided
Rs. 200 crores for the construction of
houses of their own employees and
officers. And this will be very
interesting to note thlat in some places
like Bombay  and Poona, they have
purchased nearly Rs. 55 lakhs worth of
sites for the houses of their officers
and employees. And it is very
interesting to note what is being
discussed in die Board of the
NABARD. They have got only three
items in their agenda. The first item
about the employees; the second item
is about the construction of houses;
and the third item is about the
development of agriculture. This is
not the way of providing finances

Moglappa

to the agriculture and  rural
development. They are thinking
only in terms of their own
benefit. That is not for the benefit

of the rural masses or for the benefit of
agricultural development. Sir, in the
earlier times, there were agricultural
credit boards and at  the same time
the Agricultural Refinance
Development Corporation. They
were rendering better service to the
rural people and to the agriculturists.
But we must go into the affairs of the
new agency which has come into
existence. We must enquire as to how
they are doing their business and what
type of service they are rendering to
the agriculturists. Not only that, Sir.
They are creating all sorts of hurdles in
giving finances to the weaker sec-
tions and to the agriculturists. Tt will
be interesting to note in this
connection. Sir, that the commercial
banks have been allowed even
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if their recovery is less than 60 per |
cent of the IRDP loan whereas in the case,
of the co-operative banks, thley have
taken the district as  a unit and if any
district bank has j recovered less than
60 per cent of the IRDP loan, (\\ey have
denied them all the credits. In the case of
the commercial banks, they have fixed
the criteria of what you call the branches
whereas here they I have taken the
district as a unit. Here, my submission is
that  the same yardstick as has been
applied i in the case of the commercial
banks j should be applied in the case of
the j branches of the District Co-opera-
tive Credit Banks. What happens is this:
T will give you one example of the
Karnataka State. There are 96 branches
of the DCCBs. Out of them, 14 have been
denied the IRDP loan. And the
Ministry of Agriculture says on the other
hand that the DCCBs are not at all ad-
vancing the IRDP loans; this is the hurdle;

1

and they should achieve their
objectives.  (Time bell rings) Sir.  there
are a number of points which I

wanted to cover. I will confine myself to
the co-operatives, Sir, another difficulty
which is coming in the way of advancing
of loans to die co-operatives is that the
NABARD is not giving credit to the full
extent. In the initial j stages, whatever
limits are sanction-;  ed, they are not
sanctioned continuously and there is a lot
of delay. What is happening thereby is
that the DCC banks also in turn do not
advance loans to the agriculturists. And
while examining the credit limits, even
in the case of the term banks which' are
having their own deposits, the credit
limits are reduced whereas in the case of
other i banks, the credit limits are higher.
This is also coming in the way of
advancing loans to the agriculturists.
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Sir, the last point 1 wanted to make
does not pertain to co-operatives. It is
about agriculture. Here the major
irrigation schemes and medium
irrigation schemes are fully financed
by the Government and after
completion of the projects th|e water is
provided to the ryot. They charge the
water rate but they do not charge any
other money. But when the farmer,
the poor farmer, who digs the well, he
gets the loan, he has to pay interest.
In order to avoid this one, my
submission to the Minister is that
there should be a Minor  Irrigation
Corporation which we should finance
and they should take only the water
rate and not any interest. As in the case
of wells, the farmers will have to get
the loan. But here there should be no
need for getting the loan. They should
be charged only the water rate (Time
bell rings). Sir, I want to say one thing.
Here is a very peculiar situation. The
co-operatives, i.e., the credit co-
operatives are' with the Agriculture
Ministry, whereas the consumer co-
operatives, and, what you call, the
marketing co-operatives, they are with
the Department of Civil Supplies. and
this way there are two departments and
two Ministers for this entire co-
operative credit  system, co-operative
movement itself. Then, there is another
peculiar situation. When any licence is
to be issued for the co-operativee
sugar factory that has to go to the Civil
Supplies Department. 1 think this
comes under agro-based industries
and issuing any licence should
come only through the Agriculture
Ministry and they  should issue the
licence. The Civil Supplies depart-
ment does not know what is hap-
pening. In several cases they are not
issuing licence to the co-operative and
there are a large number of
applications pending. There-
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fore, my submission is that the
questions of or co-operative facto-res
should come only under the
Agriculture Ministry. Thanking you.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): ' You have
taken 12 minutes and not five.

SHRI SANTOSH KUMAR
SAHU (Orissa): Mr. Vice-Chairman,
Sir, I am grateful to you for giving me
an opportunity to speak on this
subject. The importance of
agriculture and agricultural pro-
ductivity is very vital for the economic
growth of the country because the
techno-economic factor of
agriculture if you analyse is
nearly 44 per cent of the gross
national product of the country,
which comes from agriculture.
Twenty-one per cent of the industrial
raw material comes from agriculture
and export component is also very
high), if we see agriculture and other
things. Besides, it gives employment
to 72 per cent of the working
population of  the country. So, as a
whole, in the ultimate economic
analysis, agriculture is the backbone
of  economic development of this
country which no Government, no
planning, can afford to ignore.
Unfortunately, in  the history of
the agricultural development for the
first time from the beginning,
from 1900 to 1947, almost half a
century, the growth was very
stagnant and  the growth almost
12.5 per cent in the course of 50 years.
Now. since the First Five Year Plan, a
lost of emphasis was laid and during
1967-68 we saw the first green
revolution and in the second phase we
saw the green revolution in  1983-
84. In the first green revolution we
intro-
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duced die hybrid variety of wheat and
ottier things. In die second green
revolution what we achieved last year
is almost an eye-opener for the whole
countiy, namely that we have had a
record production of 151 million
tonnes. It was a very healthy record.
But nodiing can make us complacent
because ultimately if we want
industrial growth, if we want the
growth of this country, 60 to 70 per
cent of die people depend upon
agriculture, it is essential that we
have to take a very pragmatic,
dynamic research technology
oriented to  agriculture view in the
coming future. That is what the
Prime Minister has very rightiy told
some two days back that we have to
introduce the high-technology in the
field of agriculture because until we
try to improve upon the productivity
of agriculture it is very difficult that
India can go ahead with progress in
the coming years. First thing we see
here is that population is much more
and the land mass is limited. So, the
incidence of population on land and
the ratio is unfavourably placed in the
developing countries of the world
and we have to feed 70 crores of
people, 700 millions of people,
which will become 1000 millions
within some decades. The first and
fundamental problem is to increase
productivity.  Many of my friends
have already pointed out. We know
that 90 per cent of die procurement of
food is from out of 3 or 4 States only.
So, we can say that technological
growth and the impact of green
revolution has not been there in other
States and other States have
remained neglected, There i” thus a
very wide gap which must be
covered. T  would say especially
about the eastern region  comprising
Orissa, Bihar Assam and other place
where pro-
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ductivity has not grown. I would stress
upon the hon. Minister that special
emphasis must be made in the lice-
growing areas for use of new technology
for the benefit of the farmers and efforts
must be ; geared up in that direction
without which probably we will find
some political problem or the other
coming upi. So, this is a fundamental
problem which has to be tackled.

Sir, with regard to production of
wheat, we have seen that a miracle
has been achieved because of die
efforts of ICAR and other such in-
stitutions. From a production of 10
million tonnes of wheat in 1967, we
have gone to 42 million tonnes of
production in 1983-84 but in the case
of rice, we have been able to increase
production only from 40 to 52 million
tonnes. In Southern parts of India and
in Eastern India. rice is more in
demand but we have ; not been able to
achieve a higher rate of production
when we compare our country with
other countries of the world like
Malaysia and other countries and we
find our productivity too low. It is
the need of the hour that emphasis
must be paid on increasing production
of  rice' upon which many people
de- pend.

We have seen that for agricultural
development and for rural
development Government is having
massive anti-poverty programme?!
like the IRDP. We must also reorient
our approach to the problem. Since
time at my disposal is short, I would
only like to touch a few points. Sir, 1,
R.D.P. is mainly concerned with
identifying poor people and providing
employment for them. If we have an
integrated planning, not only the
people would benefit but the area
would also  generate mare
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production for the country. Then, Sir,
the benefit of these programmes has
not percolated to the poorer sections
and there is a wide gap which has to
be covered. NABARD which made a
study of it has pointed out that only
18.7 per cent of the benefit has gone
to rural people for their upliftment
above the poverty line. 1 would
strongly urge| that eself-employment
is a very important factor in the
economic development of the country
and it cannot be neglected. What is
needed today is integrated and coordi-
nated approach so that benefit of
these programmes go towards
betterment and economic develop-
ment and growth of the country. We
can also study the agricultural
development from the consumption of
fertilisers. Uptil now, per hectare
consumption of fertiliser in the
country is only 40 Kg per hectare
whereas in China where they depend
on organic manure, it is 150 Kg as per
1981 study. So, there is a lot of
potential which can be developed.

Another important thing is, we
have to see how we can develop our
horticulture and fruit cultivation. I
may here remind the House about the
development in Himachal Pradesh.
Probably, 50 years back, Himachal
was a poor State where there were no
orchards. Thanks to the missionary
spirit of a prominent couple who
brought an apple tree from America.
They experimented it in the field
there in Himachal and developed it
and we can see tha growth and
development of orchards in Himachal
Pradesh.

What we find is that in research
institutes, ICAR and other institutes,
there is a communication gap. So. our
expansion and research work must be
oriented and we should have the
missionary spirit to
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develop varieties. {Time bell lings).
Because the time is short, and you
have already rung the bell, I would
only like to concentrate on a few
points with regard to development of
agriculture in my State. Sir, two sugar
mills are already working. In regard
to another two, licence Was been
given. But the people have been
demanding from 1968 that there
should be a sugarcane research
institute or a breeding centre. But
such research institutes have not been
established in Orissa. I suggest that
atleast in Aska and other places, such
institutes should be opened.

Sir, I would say that in regard to
commercial crops, the eastern States
are lagging behind. More importance
should be given to commercial crops
like coffee, tea, in these States and the
ICAR, IARI and other institutions can
help in this direction. They should see
that some institutions are developed
in the Eastern Region, specially, in
Orissa, so that the money meant for
agriculture and the schemes are
properly monitored, evaluated and the
benefits of research flow to the
people. This is the only way in which
we can develop.

Sir. we should see that agriculture
is given the top-most priority because
it is the pillar of success. This is
especially so in a country like India,
where 72 per cent of the population
get employment from agriculture and
we have to feed the growing
population which will increase to one
hundred crores' in some decades.
Therefore, unless we give high
priority to agriculture and allocate
more money in the Budget, we will
not be able to develop. I would
suggest to the hon. Minister through
you, Sir, that it requires not only
integrated planning.
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other technological methods should
also be adopted like soil testing and so
on. Such an integrated planning
should be undertaken not only in
selected places, but in every district.
This is essential because we want to
adopt a scientific basis of cultivation,
without which we will not be able to
achieve the goal. We know that in the
developed countries, the incidence of
people on land is much less. But in
India, we cannot ignore the fact. We
should see that every inch of land is
properly utilised and the benefits of
high-yielding varieties and other
modern technological methods reach
the farmers automatically.

Then, the crop insurance scheme
announced by the Government Has
raised certain hopes. 1 would suggest
that we should be  careful in this
regard and see that the benefits go to
the really affected people. The
programme should be pragmatic so that
the people will be really benefited and
the people will  get what they expect
from the crop insurance scheme. In
the Eastern Zone, from West Bengal,
including Tamil Nadu, the cyclones
and other natural calamities are a
normal occurrence. They destroy the
backbone of the farmer. When
the farmer goes for new technology or
high-yielding farming, he has to invest
more and once his crop is
destroyed, his backbone is destroyed.
He cannot rebuild himself so that he
can reap th© benefits of green

revolution. But with the crop
insurance scheme, if we are able to
cover these people and also take

some permanent measures for solving
the problems arising out of natural
calamities, probably, the farmer will
get a boost and every area will be able
to produce much
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more foodgrains which will be re-
quired in the future.

In the end, I would say that we have
done a lot for agriculture. Institutions
like the ICAR, IARI and  others have
contributed a lot. But we should go still
further and we should go at a  rapid
pace. We should see what problems we
are facing in a competitive world. The
whole economy is  interconnected with
the development of agriculture.
Planning Commission should give
special emphasis to this. Ulti-mately,
planning should begin from the grass-
roots  level, that is, through
agriculture, animal  husbandry and
horticulture. These are the three basic
things only through which we can
improve the common man's  economic
life.  Planning Commission  should
reorient its attitude in this  direction
and its staff should also be attuned to this
task. Only then, the benefits of the anti-
poverty programmes will go: to the
people in every area, and not only the
individual's economic condition will be
improved, but the whole area as such
will be improved. Only then, we will be
able to achieve the goal.

Lastly, I would say that the
Government should see that the
benefits of research reach out to the
people in the field. The condition of
the agriculturists should be improved.
The most important thing is that the
benefits should be maintained.
Otherwise, whatever we may achieve
will not have any meaning. This is the
weakest point. That is why, the
common man is not very much
interested in any organisation,
whether it is financial organisation or
co-operative organisation. The
bureaucratisation and red-tape should
be eliminated. Then only, people will
be enthused
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to take advantage of these programmes.
Sir, the Prime Minister has rightly said
that technological revolution should be

applied to agriculture.

So, Sir,

agricultural development.
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SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra) : Not a single
opposition Member is there. When such an
important discussion is going on, they
should take it with some more seriousness.
Nobody is there even to listen.

THE VICE-CHAIRMAN
RAMAKRISHNAN): 1 am
having a double role.

SHRI VITHALRAO MADHAVRAO
JADHAV: This is how they are serious
about our  country's agricultural
development.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): I will convey your
feelings to them.

(SHRI R.
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that there are still persons who are
residing under the shelter of the sky.
There are persons who cannot get food
two times a day. There are persons who
have not a single pie even to buy a small
bottle of poison to drink and die. There
are persons who do not have even three
feet of land of their own to cremate their
own dead bodies. This is the situation in
the rural areas of our country. Therefore,
Sir, in this background I want to suggest
that the need of the day is to define the
word "farmer". A person who cultivates a
farm, who works in a farm and because of
whose work and perspiration the
agricultural production is growing, should
be called a fanner. The land belongs to
him only. The definition of "landlord"
must be removed. A person who enjoys at
the cost of the work and perspiration of
the cultivators cannot remain the lord of
the land. Land should, therefore, be distri-
buted in such a way that neither a person
should remain lord of the land nor should
anybody remain a man without land. This
should be the basic philosophy behind
agricultural production and rural deve-
lopment revolution.

The next point is whether remunerative
prices for agricultural products should be

SINGH fixed on the basis of cost of production.

MALIK: I stand corrected, Sir. It i My submission is that instead of doing

Goldsmith.

SHRI DINKARRAO GCVIND-
Mr
Vice-Chairman, Sir, before submit
ting my suggestions, I must congra-
tulate the Government of India for
making India self-sufficient in food
and for introducing the crop insur-
ance scheme which will benefit die

RAO PATIL (Maharashtra):

small and marginal farmers.

this, the costs of means or inputs required
for agricultural production should be
lowered down. Because, Sir. take water,
- for example. No doubt, scarcity of water is
a natural phenomenon, but T find that man
has created artificial scarcity of water. We
find that there is theft of water, there is
corruption in supply of water. There is
wastage of water by bis landlords who
deprive the right of the people to have

Rut, here I must throw light on a

naked truth and a hard reality,
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drinking water. Thousands of acres
of salty land does not need water. Yet
water is being supplied to it. On the
other hand, millions of acres of land
is thirsty, but it does not get water.
Therefore, my submission is that the
hon. Minister should prepare a
comprehensive scheme so that water
for irrigation is supplied on the basis
of some priority. First, water to
human beings to save them from the
thirsty-deaths. Second, water for the
food crops to save the poor people
from starvation. And last, water for
cash, commercial crops like

Govindrao

sugarcane, grapes, tobacco,
belonging to the  established
landlords.

Electricity, fertilizers, agricultural
machines like tractors, ploughs etc.—
these factors should be made
available at cheap prices on a priority
basis to the small holders and middle
farmers who are growing foodgrains.
We should apply this criteria and
principles in the development of the
agricultural produc-on.

There is no need for raising day in
and day out the prices of the bread of
the poor people. The reactionary
movement of the established farmers,
started by Shrj Sharad Joshi in
Maharashtra and that even in Punjab
will come to an end.

The next point which T would like
to make in short is about the use of
technology and science. 1 am proud
of the application of science and
technology in agricultural
development. But the agricultural
workers should not become the
victims of such technology and
science. It is fear that science may
reduce the work, nnd the agricultural
workers will remain without

[RAJYA SABHA] Ministry of Agricultural 328

and Rural Development

work. Thereby, the problem of un-
employment will increase. So, the hon.
Minister should take care of such a
danger. The hon. Minister should take
care also that science and technology
should not become »< harmful to land
and agricultural production. Excess of
fertilizers makes food harmful and
tasteless also.

My next short point is about the
distribution of food. Though India has
become self-sufficient in food, still, we
find, in the backward and” tribal areas
the poor people are not * able to get
sufficient and good food. In fact, there
is no scarcity of food in India. Man has
created artificial scarcity in India.
Therefore, 1 request the hon. Minister
to make the distribution machinery
strong and powerful to carry food to the
poorest man in India.

Then, the last point which I
would like to make in short is about
the defects in the implemen tation.
Why defects Sir? Who are controlling
the sugar factories? The co-operative
marketing federation: the co-opeative
banks? The answer, Sir, is, the big
landlords who Have got the political
power, they ore controlling these
institutions. SO. my submission, Sir. is
that this economic and social structure
must " be changed through
agricultural development.

Then, my last point which T would
like to make in short is about the
unemployment problem in the ru”al
areas. | may suggest that the basic
philosophy should be like this. that
those who have got sufficient
economic resources should devote
their time in the service of the nation
and society without any return. They
may be given the honour for their
self-less services, but not money
which poor people can claim as their
right. Those who
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are landless and are below the

poverty line should be given em-
ployment in various fields.

Last, but not the least, the pro-
blems of the villages. I regret to say,
Sir, that the villages are in the same
conditions as they were before the
Independence. There are no new
roads in thle villages. There is no
new structure of agriculture. On the
other hand, I find in the villages one
or two liquor shops which spoil the
character of the villager. Therefore, 1
suggest that the young farmers and
workers should get better deal. They
should be provided good dwelling
places. They should be provided with
good books. They should be provided
the best of music, dramas and films to
save these young farmers from the
disastrous. Thank you.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN):  The  last
speaker. Mr. S. N. Deshmukh. We
are having very big audience.

SHRI SHANKARRAO NARA-
YANRAO DESHMUKH (Maha-
rashtra) : Mr. Vice-Chairman, much
has been discussed, debated and said
over the Ministiy of Agricul-Hire and
lot of fanners. I will not go into the
points that have been mentioned by
the previous speakers. Sir, time has
shown and experience has proved that
green revolution has created a special
peasant class which has not removed
the poverty of the common fanner.
All  our efforts, programmes,
schemes, bank loans that have been
extended to them have gone astray.
But the main point that was discussed
here very seriously was about the
price of the market produce.

I am myself being a farmer, I
know what type of difficulties a
farmer faces in disposing of his farm
produce. Inthe Nasik dis-
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trict of Maharashtra onions have
become rotten for want of proper
price. Our farmers have been houn-
ded out by urbanised people. The
fanners are facing very grave pro-
blems not in one State but throughout
the country. The farmers are being
hounded out by the urbanised people
with regard to their market produce,
their lands and their inheritance.

If a farmer's land falls within an
agglomeration area which is around a
certain town comprising minimum
twenty-five villages, it becomes an
urbanised land. Further, if the land is
shown for any other purpose other
than agriculture in the town planning
map, the land is declared as a vacant
land. And the owner is entitled to a
fraction of land—2,000 sq. metres—
that means—one biga or half an acre.
This is the irony. He is entitled only
for 2,000 sq. metres. If he has got a
major son, he will get another 2,000
sq. metres. Biit, if he has got a minor
son or daughter, he will out get
anything. When a farmer's property is
taken under the, Urban
Agglomeration, or under the Urban
Land Ceiling and Regulation Act or
Urban Land Ceiling and Regulation
Act, he will be paid very meagre
amount. Under section 14 of the Act,
25 per cent of the price will be paid in
cash. And what price? Five rupees
per square metre, which is 100 times
below the market price. And 75 per
cent will be given after 20 years.
What a luck? Can the farmer go to a
shop and say. "Here is Rs. 25; T will
pay Rs. 75 after 20 years"? See the
hounding up and rounding up of the
farmer. I will read the provision. Sir,
for your information.

"Twenty-five per cent of the
amount or Rs. 25,000, which-
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ever is less, shall be paid in cash
and the balance in Negotiable
Bonds redeemable after the expiry
of twenty years."

What a fate? Supposing that within
these 20 years the man dies, what
about the succession? What about his
heirs? Do they get the money? And
with that 25 per cent in cash, what
can he do? Suppose he gets Rs.
5,000. Can he buy a buffalo? Can he
buy goats and start a butcher's shop?
This is simply an irony of fate. And
this is for what? For urbanising the
land. For the benefit of the urban
people, the rural people are to be
rounded up and hounded up. And to
whom are these lands given? Section
23 says:

"It shall be competent for the
State Government to allot by order,
in excess of the ceiling limit, any
vacant land which is deemed to
have been acquired by the State
Government under this Act or is
acquired by the State Government
under any other law, to any person
for any purpose relating to or in
connection with, any industry or
for providing residential accommo-
dation of such type as the Gov-
ernment may deem fit."

That means, you want to deprive
the fanners in all these 15 States and
two Union Territories, out of their
farming and give their lands to
whom? To those people who will
urbanise it. Sir. they have not stopper
there. They say that the provisions of
this Act will override any other Act.
Section 42 says:

"The provisions of this Act shall
have  effect, notwithstanding
anything inconsistent therewith in
any other law for the time
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being in force or any custom,
usage or agreement or decree or
order of a court, tribunal or other
authority- ..."

So the heirs of a farmer cannot go
in for a succession certificate. The
price is fixed. The farmer cannot go
anywhere for, any increase. And what
is the intention of the Act in
removing these lands from the
farmers? It was this:

"An Act to provide for the
imposition of a ceiling on vacant
land in urban agglomeration, for
the acquisition' of such land in
excess of any ceiling limit, to re-
gulate the construction of buildings
on such land and for matters
connected therewith, with a view
to preventing the concentration of
the urban land in the hands of a
few persons and speculation or
profiteering."

Were the farmers speculating or
profiteering? They have been, from
generation to generation, doing far-
ming. Now, [ am not pleading the
case of absentee landlords who have
got their lands in villages and who
stay in Delhi, Calcutta or Bombay. |
am not pleading the case of those who
have divided, their lands into plots
and are waiting for speculation. T am
pleading the case of those farmers
who cultivate their lands personally
and use it for agricultural purposes
only. A difficulty was experienced in
old days and, therefore, article 31A of
the Constitution was amended. The
second proviso of article 31A says:

"Provided further that where
any law makes any provision for
the acquisition by the State of any
estate or wherein any land
comprised therein is held by a
person under personal cultivation,
it shall not be lawful for the State
to acquire any portion of
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such land as is within the ceiling
limit applicable to it under any law
for the time being in force or any
building or structure standing
thereon or appurtenant there-to
unless the law relating to the
acquisition of such land, building
or structure provides for the pay-
ment of compensation at a rate
which shall not be less than the
market rate."

Therefore, my submission is if you
want to take the land from the
farmers, you pay them the market
price as pet the. coraAitoWoraiV pro-
vision under Article 31A Proviso 2
which is included in the Fundamental
Rights Chapter. If you do not want to
give the farmers that price, then delete
that definition of 'vacant land', delete
Explanation C of clause (o) of Section
2 under the Acquisition Act so that the
lands which are shown in the Town
Planning Act 'for any purpose other
than agricultural' will not be con-
sidered as vacant land. Unless you
delete that provision, it shall not be
lawful or it shall not be just con-
sidering the farmers' plight. Thank
you very much for having given me
this opportunity.
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THE VICE-CHAIRMAN (SHRI

ft. RAMAKRISHNAN): We have
had a very long and interesting dis-
cussion on this very important
Ministry. This concludes the dis-
cussion here and the honourable
Minister will reply tomorrow after
the Calling-Attention. The House
stands. ..

SHRI VITHALRAO MA-
DHAVRAO JADHAV: On a point
of order. There are only two speakers
who have been present. All other
speakers have escaped. The
Parliamentary Affairs Minister is there
because she cannot escape. . And the
Minister for Rural Development is
there, you are there in the Chair, and I
am the only other speaker  but who is
a non-speaker. ..

THE VICE-CHAIRMAN (SHRI ft.
RAMAKRISHNAN): We thank you
very much for being present. The
House stands adjourned till 11 A.M.
tomorrow.

The House then ad-
journed at fifty-eight mi-
nutes past six of the clock,
till eleven of the clock, on
Tuesday, the 7th May
1985.
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